IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Civil Appeal Nos of 2024
(D No 50609 of 2023)

Sunil Tangri & Anr .... Appellant(s)
Versus
Ashu Gupta ....Respondent(s)
ORDER
1 Delay condoned.
2 We find no reason to interfere with the order of the National Company Law

Appellate Tribunal dated 10 October 2023 in Company Appeal (AT)(Insolvency)

Nos 1070 and 1121 of 2023.

3 The appeals are accordingly dismissed.

4 Pending application, if any, stands disposed of.

....................................................... CJI.
[Dr Dhananjaya Y Chandrachud]
.......................................................... J.
[J B Pardiwalal
.......................................................... J.

[Satish Chandra Sharmal
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ITEM NO.4 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s).50609/2023

(Arising out of impugned final judgment and order dated 10-10-2023
in CAAT(I) No. 1070/2021 and in CAAT(I) No. 1121/2023 passed by the
National Company Law Appellate Tribunal)

SUNIL TANGRI & ANR. Appellant(s)

VERSUS

ASHU GUPTA Respondent(s)

(FOR ADMISSION and IA No.14140/2024-EX-PARTE STAY and IA
No.14143/2024-CONDONATION OF DELAY IN REFILING /  CURING THE
DEFECTS)

Date : 25-01-2024 These appeals were called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE SATISH CHANDRA SHARMA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Rajiv Kumar Virmani, AOR
Mr. Arjun Agarwal, Adv.
Mr. Naman Saraswat, Adv.
Ms. Tanya Srivastava, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1 Delay condoned.
2 The appeals are dismissed in terms of the signed order.
3 Pending application, if any, stands disposed of.
(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
DEPUTY REGISTRAR ASSISTANT REGISTRAR

(Signed order is placed on the file)
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